FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process)Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
WEB TECH PACKAGINGS (INDIA) PRIVATE LIMITED

SL No. | PARTICULARS DETAILS
1 Name of corporate debtor WEB TECH PACKAGINGS (INDIA)
PRIVATE LIMITED
2. Date of incorporation of corporate debtor 05 February, 1998
3 Authority under which corporate debtor is incorporated | Registrar of Companies, New Delhi
[registered Under the Companies Act, 1956
4, Corporate Identity No. / Limited Liability CIN: U25202DL1998PTC092055
Identification No.of corporate debtor
5. Address of the registered office and principal office (if | Registered office:
any) of corporate debtor House No-163, IlIrd Floor, Kailash Hills, New
Delhi - 110065
6. Date of closure of Insolvency Resolution Process 02" August, 2023
7 Liquidation commencement date of corporate debtor 02" August, 2023 (Copy of order uploaded
/received on 10.08.2023)
8. Name and registration number of the insolvency Name: Ms. Ashu Gupta
professional acting as liquidator Registration No: IBBI/IPA-002/IP-
N00339/2017-2018/10943
9. Address and e-mail of the liquidator, as registered 204A, Second Floor, S.B.1. Building, 23, Opp,
with the Board DLF Tower, Shivaji Marg, New Delhi-110015
Email: - ashugupta.cs@gmail.com
10. | Address and e-mail to be used for correspondence 204A, Second Floor, S.B.I. Building, 23, Opp,
with the liquidator DLF Tower, Shivaji Marg, New Delhi-110015
Email: - webtech.ibe@gmail.com
11. | Last date for submission of claims 09" September, 2023

Notice is hereby given that the National Company Law Tribunal, Bench-II, New Delhi has ordered the
commencement of liquidation of the M/s Web Tech Packagings (India) Private Limited on 02nd August, 2023
(Copy of order uploaded /received on 10.08.2023).

The stakeholders of M/s Web Tech Packagings (India) Private Limited are hereby called upon to submit their
claims with proof on or before 09" September, 2023, to the liquidator at the address mentioned against item No.

10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under

section 38.

-

Ashu Gupta, Liquidator

For Web Tech Packagings (India) Private Limited
Reg. No.: IBBI/IPA-002/IP-N00339/2017-2018/10943

Place: New Delhi
Date: 10" August, 2023

AFA Valid up to 20" December 2023

Ashu Gupta

Insolvency Professional
- fﬂ;llPA-ODMP-NOO%QIZN 7-2018/10943
k nd Floor, 23, SBI Building, Najafgarh Road
ndl Area, Shivaji Marg. New Delhi-110015

E-mail ID- ashugu
pta cs
Tel 980503 3 @g™mail.com
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gt (), T Y, A e s R T i . g 00612023 3032023 | 3UD6I2022 |31
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T, 6.21,46,449/~ (18% T T & THA BRI F1 TR 3 VT ¥ ey feen ot e € | 1 Wi 10 SR 2023 F WS /A £ T A9 & dwfEn (5T mgde fafis 10 ¥XI. Eamnings per equity share
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& foa SR & T TR o gigu &5 T, g?}:gm?;;a I o T ot ufEa & S o g mm? 7l Fv § A A faen 0| | Ended June 30, 2023 are as follows Standalone Information.
s : ’ _" e R & ' farmfarar= a2 (wieare sofivat ot e e s gt ot @ e it e I T S
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forega .f%lawﬁ ﬁh‘. o W SRS T ST T AR e, SaeT—47, WIS, TETE o GiY e eT 2 IBEIPA-DOHIP-NODZIW201 7-201 81 0943 | e 20 [3HA7 2023 e d6 : Bkt afer Tax 711 AR4 74
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s 89 @t fafar wed w2023 % 6. g RISl A S (T, 10/- ek <h 3ifehd T ) 4,621.43 3,872.79 4,621.43
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FINANCIAL EXPRESS

FRIDAY, AUGUST 11, 2023

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

1st Floor, SCO 33-34-45 Sector-17A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

d U.. UR/ 0 UZU
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of rule 5 of
the Debt Recovery Tribunal (Procedure) Rules, 1993. Exh. No.: 18482
STATE BANK OF INDIA
VS
SAMEER MAHAWAR

To,
(1) SAMEER MAHAWAR. D/WIS/O- SH SUSHIL KUMAR FLAT NO C 2/704 TOWER

NO 2 UPPAL JADE SUMMER PALMS APARTMENTS SECTOR 86 FARIDABAD -

121002, HARYANA. PANNO. IS AHQPM5476M. Faridabad, HARYANA

POSSESSION

Punjab & Sind Bank [é dota pos RBia &
NOTICE

A Govt. of India Undertaking 19 HITE HEHTT 1 SIEHH
ZONAL OFFICE: First Floor, Satguru Tower, CP4TA, Sector-E, Jankipuram, Lucknow

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas, The undersigned being the Authorized Cfficer of the Punjab & Sind Bank under the Secuntisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exencise of powers conferred under section 1342) read with the Rule 3
of the Security Interest [Enforcement) Rules, 2002 issued Demand Noice calling upon the borrowers detailed beow to repay the amount
mentionedin the nofice within 60 days from the date of the said notice

The borrowers having faded to repay the amoun, notice is hereby given to the Borrowers, Guarantors and the public in general that the
undersigned has taken symbolic possession of the property described herein below in exercise of powers conferred on himmhear undes

Branch Office : Kaithal Main , Haryana

Whereas, the undersigned being the authorized officer of the Union Bank of India under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest (Second) Act 2002 and in exercise of powers |
conferred under section 13012} read with rule 3 of the Security Intarest (Enforcerment) Bules, 2002 issued/published notices |
upon the borrowersto repay the amount mentioned in the notices within 60 days from the date of receipt of the said notices.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers/Mortgagors/Guarantor in

particular and the public in general that the undersigned has taken Symbolic Possession of the property described
herein below in exercise of powers conferred on him/her under section 13[4} of the said Act read with rule & of the said |
rule an the dates mentioned against accounts.

section 13(4) of the said Act read with rule 8 of the said rules on the date a5 mentioned below.

The borrowers in particular and the public in general are hereby cautioned not to deal with the mentioned properties and any dealings
with the mentioned properties will be subject to the charge of the Punjab & Sind Bank for the amountfiability and interest thereon due
from the bomrowers as mentioned below, The bormower's attention is invited o the provisions of sub-section (8) of section 13 of the actin

Also At. SAMEER MAHAWAR S/O SHRI SUSHIL KUMAR MAHAWAR C/O HCL
TECHNOLOGIES LTD. B-39, SECTOR 01 NOIDA-201301 UP GAUTAM BUDDHA|
NAGAR, UTTAR PRADESH-201301

SUMMONS

The barrowers/Mortgagors/Guarantorin particulars and the public in general is hereby cautioned not to deal with the |
properties and any dealings with the properties will be subject to the charge of the Union Bank OF India for an amaount |
menticned herein below besides interest and other charges/expenses agalnst accounts,

Motice

WHEREAS, OA/156/2020 was listedbefore Hon'ble Presiding Officer / Registrar on respect of time available o redeem the secured asset Nirne oF Account Description of Property Date and Amount of |Date of Taking

15/05/2023. e Branch Office taken in Possecthon Demand Notice Possession

WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said ; Name of Borrowers Amount Description of the m:ﬁgﬂnﬂm . :

Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of & Guarantors Claimed in Immovable Property TR  MrKrishan KumarlAll the pilece & parcel of Residential Property 21,03.2022 _05.08.2023
Possession

5/0 Racdha Ram|measuring 75 Sq. Yds bearing MCK Mo 387(B) /23|Rs 6,87, 706.16/-(Rupees Six Lakh Eighty |
E&Mrs.5unita W/ o [situated at Ward No 22, Gali Mo 6, BalrajMNagar Kaithal| Seven Thousand Seven Hundred Sixand |
Krishan Kumar owned by MrKrishan Kumar 5/o Radha Ram . The|Paise Sixteen Only)

Rs. 4159904/- (application along with copies of documents etc. annexed).
Inaccordance with sub-section (4) of section 19 of the Act, you, the defendants are directed as
under:-

BRANCH: Indira Magar, Lucknow

(i) to show cause within thirty days of the service of summons as to why relief prayed for 1 Egrﬂir: 5": ht“;iﬂ;{;m:rs:?%:. |'-1II:jr!i La:l. 131 1}- g:fﬁgg. 3::};2;: E??Iﬂcfulli filmg,l.?sr 'i:ﬁ 03.05.2023 propertyis bounded as under - Morth: Gali, South: Flot of Others, East: Plot of
should not be granted; ¢. ohop NO. =dd, Arohl Arcadge 1, 20,444, s T 07.08.2023 Others, West: Plot of Others.
(i) to disclose particulars of properties or assets other than properties and assets specified Munshipuraliya, Indira Nagar, Lucknow U.P. & 191281, ne«:tnr~1£l._ indira Nagar 2. Mr. Mani Ram So  [All the piece & parcel of Residential Property 14.03.2023 | 05.08.2023. |
__bythe applicantunder serial number 3Aof the original application; 226016 & Rio 191281, Sec-19, Indira Magar,| ¥ 63,527.00 | Lucknow UFE consisting of Land Fula Ram &MrsRoshni |measuring 100Sq Yards situated at ward no 1 Gali no|F$1:66.355.97 (Rupees One Lakh Sixty |
(iii) you are restrained from dealing with or disposing of secured assets or such other assets Lucknow U.P. 226018 as on 29.04.2023| and Building within the registration CeviWoManiBarm |3 Patti Afahan Ar e oot | Si% Thousand Three Hundred Fifty Five |
and properties disclosed under serial number 3A of the original application, pending i + Interest & other| sub-district Lucknow and District atti Afghan Arjun MNagar Inside Municipality

Guarantor: 1. Mr. Moti Lal 5o Ram Bharose, Rio and Paise Ninety Seven Only)

19/1281, Sec-19, Indira Nagar, Lucknow UP.
226016, 2. Mr. Abdul Kadir 3/o Mahd. Sabir, Add.,
UGF-54, Arohi Arcade-1, Munshipuraliya, Indira
Magar, Lucknow LLP. 226016 & Rio 11415, Sec.
11, Indira Magar, Lucknow L. P. 226016

Date: 11.08.2023,

SHARMA EAST INDIA HOSPITALS & MEDICAL RESEARCH LIMITED

Kaithal ,Haryana owned by Mr. Mani Ram 50 Fula Ram which is bounded as
under:- Morth: House of 5h. Mafie Singh, South: Street, East: House of 5h. Babu Bam, West: Street.

[3./Mr Ramesh Kumar|all the piece & parcel of Residential Property 14.03.2023 Uoiks.2Uz3. |
5/o Sh. Inderjeet & Mrs|measuring 170.9 sq yards situated at 41 mck no|R3483.185.51 (Rupees Four Lakh Eighty |
Sunita W/o Ramesh|as/27 plot no 41, pattikalsthseth, Radha Swami|f1ve Thousand One Hundred Eighty |
Kurnar Colony Mear &mbala Road, Kaithal , Haryana owned Nineand Paise Ninety One Only]

by MrRamesh Kumar 30 5h. Inderjest which is bounded as under:- North: Street, South: House of 5h, Jaswant, East: Plot |
of other owner & House of 5h. Khazan Singh, West: House of 5h. Chandi Ram, .

_Date: 10.08.2023 Place: Kaithal Authorised Officer (UNION BANK OF INDIA) .:

hearing and disposal of the application for attachment of properties;

(iv)you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of
his business any of the assets over which security interest is created and/ or other
assets and properties specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured assets
or other assets and properties in the ordinary course of business and deposit such
sale proceeds in the account maintained with the bank or financial institutions holding
security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to the

applicant and to appear before Registrar on 14/08/2023 at 10:30A.M. failing which the

application shall be heard and decided in your absence.

expanses w.ef
A0.04. 2023

Lucknow, Measuring Area; 40.74
Sq.Mir.. Owner: Mr. Moli Lal 3io
Ram Eharose, Boundaries: East:
EWS H. No. 19/1:265 West: 3.00 M
Vide Koad North: H. Mo, 1971252
South: H. No. 191280

Authorised Officer, PUNJAB & SIND BANK

Place: Lucknow

Given under my hand andtI]e seal of this Tribungl on this dat_e: 13/06/_2023. Corporate/ Regd. Office: Jaipur Hospital, Near SMS Stadium, Lal Kothi, Tonk Road, Jaipur-302015 (Raj.) # Union Bank
g Signature of the Officer Authorised to issue summons CIN: L85110RJ1988PLO005206, Tel. No: 0141-2742557/ 2742266, Fax No.: 0141-2742472 e L’ﬂ o e Branch :
| E-mail: sharmaeastindia@gmail.com, Website; www.jaipurhospital.co.in e Kundli, Haryana
FORM B Extract of Unaudited Financial Results for the Quarter Ended 30 June 2023 %= m ’

(Rs. In Lakh, except por share data)| POSSESSION NOTICE

(For Immovable property)

H::--L:ftcftl']m:m:jil[ l:L":ljut{i;‘;ut’]]l‘*fj]':i"'::) :;‘:‘T:?E:m’]l]‘l“‘ﬁ“} 161 s Quarter Quarter Quarter Year Motice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement
. | v 5 sk N, Particulars ﬂEngEntE? 1Endg1 g Egélliﬂﬂ 5 1Eﬂdzﬂgi of Security Interest Act 2002 and in exercise of powers conferred under section 13(4) read with rule 8 of the
30.06. : 3|3 'MI 023 | 30.06. . 3 -':*3-_ 3 Security Interest (Enforcement, Rules 2002) issued a demand notice under section 13(2) on the dates
o d Rt ot Rl Lt Bt L R bt 8 2 L 2 L | Unaudited | Audited | Unaudited | Audited mentioned against each account and stated hereinafter calling upon them to repay the amount within 60
PARTICULARS DETAILS 1| Total Income from Operations 550.99 513.92 509.40 2078.98 days from the date of notice/ receipt of notice.
.| NAME OF CORPORATE DEBTOR |WED TEGH PACKAGINGS {INDHA} PRIVATE UINFTED 2| Net Proit / 'IL'E'EI;"] for the period (before Tax, The Borrowers / Guarantors / Mortgagor having failed to repay the amount, notice is hereby given to
i Ea‘:hnfln:z;nm;pﬂhn:l:nrnm?fﬂﬁh‘m E:h r;:'”frgglm e 5 I'EI];?E!:FI'];[:f}iﬁF'igdﬁsﬁrtgftﬁ:?égigI;t:Trﬂnr? o 20.60 21.64 17.89 73.28 the Borrowers | Guarantors / Mortgagor and the public in general that the undersigned has taken the
SUINONRY UNder wWhich LOrporale Uedior 1SIrar o MEAreeS, Pl | | . . . - . . §
i5 Incorporated/Registered th-:ur fhie Companies Act, 1956 (aftar Exceptional and/or Extraordinary items) 20.60 21.64 17949 79.28 Eﬁ.’rm.bmlf’ pERSnBaioN of the prupert;rne_:s described herem below in PHREoIHe of the powers f:nﬂlerrﬁd ok
{.| Corparate Identity No. | Limied Liabilly | 2520201 1998PTC092055 4| Net Profit / (Loss) for the period atter tax him/her under Section 13(4) of the said Act read with rule 8 of the said rule , on the dates mentioned
dentification M. of Corporate Debior (after Excaptional and/or Extraordinary items#) 985 97 41 17.99 8940 against Term Lcualm and l:rverdrf:lf!. account. The Borrowers / Guarantors/ M:}rtgagﬂr in particular and the
& | Address of the registerad affica & principal| Ragistened Office: House No-163, [Fnd Fioor 5 | Total Comprehensive Income for the period public in general is hereby cautioned not to deal with the property/ies and any dealing with the property will
affica (if any) of Corparate Debrior Kaslash Hils, New Delhi - 110055 [Comprising Profit/{Loss) for the period (after tax) be subject to the charge of Union Bank of India for the amounts and interest thereon, given below:
B | Dae of Finsalvenc - ; B e 5 —
e I 5| Eauty SharsCapitar e eI 0% | dess | wess | aese Name of the account | Description of | Date of | Date of Amount
7. | Liquidation commencemens date [2nd August, 2023 (Cogy of arder upkiaded freceived 7 | Earnings Per Share (of Rs. 10/ each) berrower (s)/Guarantor(s) property | Demand |Posession Outstanding as
. I?LG.“;‘-‘;‘-E Dobir __ i‘"” 3?‘;”331 (for continuing and discontinued operations) - Mortgaged | MNotice | Notice on date of notice
& | Mame & Regisiraion Number of insovency | Ashu Gupta 1. Basle: 0.30 1.56 0.55 2.96 - :
| Prafessional actng as Liquidator Regn. No: IBBIIPA-DOZ/IP-NODIZE017-2014/10943 3 Diluted: 0.30 156 055 2 G ;ﬁggrrﬁeﬁgrgizsﬂﬁlLY S:It:;hne E’f‘fﬂeﬁ:gﬁraﬁ"ﬁlﬁm 09.05.2042]08.08.2023 ?i.enth.ﬂTE:g?fL.Eﬂ LliaF:-.Eh
% | &ddress and Email af fhe liguidator 2044, Second Floor, 5.8.1. Builing, 23, Opp. 3 - E : x ; | P g : ¥
as registened with the Board DLF Tower, Shivaji Marg, New Delhi-110015 Notes: (1) The above results weare reviewad by the Audit Committee and approved by the Board of Directors at their maeating held [sqy yards oul of 227 sq yards with dimensions East to West 66' North to South 31° Thirty One Thousand
: Emai ashugupta.csi@gmail.com on 10.08.2023. The Statutory Auditors of the company has carried out Limited Review of the Financial Results for the quarter :'faliing in Khasranos B549/2504/1/10 (0-5) situated in the reverue estate of Two Hundred Fifty One
10| Address and email o be usad for 13048, Second Floor, 5.B.1. Bulding, 23, Cop ended 30.06.2023 as required under Ragulation 33 of the Securities and Exchange Board of India (Listing Obligations and |Sonepat Patti Mussalman now known as Jeewan Vihar within MC Limits of OnlyJand interest thereon
cormespondence with the iguidatar DLF Tower, Shivai Marg, New Delhi-110015 Disclosure Requirements) Regulations, 2015, (2] Tha abova is an extract of the detailed format of Quarterly Financial Results |Sonepat owned by Mr Sandeap Kumar S/o ShNaresh Gehlot. The property is from 01.04.2022
Email: webtech.ibc@gmail. com filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. : o 5 5 . ik
11 Last date for submission of Claims 0Eth Septemiber, 2023 The full format of the Quarterty Financial Results are available on the Company website www. [aipurhospital co.in as well as on the |Ecuicer i WiEer Hpre: F Salol oebs DoUih Fause cfpiareon. Bass taloa of RECYIDR Wil Dol

Mofce is hereby giwan that the Metional Company Law Trikungl, Bemch-ll. New Delhi has ardered the
commencamant af liguidation of the Web Tech Packagings (India) Private Limited on 02nd August, )
2023 (Capyafaorder uplaadad raceived on 10.08.2023). For and on behalf of the Board of Direclors
The stakehalders of Web Tech Packagings (India) Private Limited are hereby called upon to submit Sd/-
fneir claims with proof an or befare 0%th September, 2023 o the ligudator &t the addrass mentionad Place; Jaipur Shailendra Kumar Sharma (Managing Director)

againstilem N 10. Date: 10.08.2023 DIN: D0432070

Tha Enancial cradilors shall submil theer dlaims with praed by electronic maans only, All dlhes credilors may

bt e claims with the proalin person, by pastor by sectanic means.,

Submisson of faksa or miskeading prool of cams shal aliract penallies.

I case 3 @akeholder does nol submil ils claims during Se guikdation procass, b clairs submitled by

such 3 slakeholder during the corporate inzokency reschulion process under the Inscivency and

Bankrupicy Board of India (Insoivency Resalution Process for Corporate Persons) Regulations, 2015,

shall be deamead ip be submitied undersaction 38

Date 10,08, 2023 Ashu Gupta

Place . New Delh Liguidator, Web Tach Packaqings (Indka) Private Limited
Regn. o [BBNPAD021P-NODI3S B T-20181 0843 | AFA Valid upto 20th December 2023

Stock Exchange website wew hseindia.com, (3) The figura of previous period’year have been re-groupad/ra-arrangad andfor

2.| Borrower: Mr. Rakesh | aj| the plece and parcel of |09.05.2022|08.08.2023|Rs. 13,76,020.00
recast wherever found nacessary.

{ Kumar Sfo Daya Chand & (|gnd and building (Rupees Thirteen Lakh
|Mrs Santosh W/o Rakesh | measuring 70 Sq. Yards ie 2 Biswakham|Seventy Six Thousand
| Kumar comprised in Khewat No. 555, Khata Mo, 837, Twenty Onky) and inferest
| Khasra No BE50/2504/1/3{0-2) situated in the revenue estate of Sonepat Patti| thereon from 01.04.2022

| Mussalmanan now known as Jeevan Vihar Sonepat within MC limit of Sonepat

owned by Rakesh Kumar S/o Daya Chand Bounded By — North — House of Advocate M S Bhardwaj, South —
| House of Sh Devender S/o Daya Chand, East -Passage 6'-07 wide to C.C road 25'-0"wide, West — House of
| Sh, Nahar Singh
PLACE: Kundli
DATE: 08.08.2023

Authorized officer,
Union Bank of India

Branch Office : RKSD Kaithal , Haryana
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY) |

Whereas, the undersigned being the authorized officer of the Union Bank of india under the Securitization and '
Reconstruction of Financial Assets and Enforcement of Security Interest (Second) Act 2002 and in exercise of powers |
conferred under section 13(1.2) read with rule 3 of the Security Interest (Enforcerment) Rules, 2002 issusd/published notices |
upon the borrowers to repay the amount mentioned in the noticeswithin el days from the date of receipt of the said natices
The borrowers having failed to repay the amount, notice is hereby given to the barrowers/Mortgagors/Guarantor in
particular and the public in general that the undersigned has taken Symbolic Possession of the property described
herein below in exercise of powers conferred on him/her under section 13(4} of the said Act read with rule & of the said |
rule onthe dates mentioned against accounts.

The borrowers/Mortgagors/Guarantorin particulars and the publicin general is hereby cautioned not to deal with the |
properties and any dealings with the properties will be subject to the charge of the Union Bank Of India for an amount |
mentioned herein below besides interest and other charges/expenses against accounts,

Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

.’-J.l'rJIrlf:J!I’Ji"!J";,rT,HH Loy o= F o e

s Name of Account / Description of Property D“;"’ﬂ“d Smnulnt of D:‘:ﬁ“f Taking
O Central Bank of India E-AUCTION Branch Offc akan n Possesior mdboics | Fotstain
6 Central Bank of India SALE NOT'CE \1.]sh. Ankush Demla|all the piece and parcel of Residential property 16.01.2023 08.08.2023.

&/ 5h. Krishanbal comprised in Khewat no 357/489 Muraba Mo, 79,|Rs 7.46,803.96/-(Rupees Seven Lakh |

Killa no. 21/2,13-171, Measuring 1.73 Marla i.e, 53 sq yards Property ID Fmt:,.r'ﬁ.ixThf:uqam:.l Eight Hundred Three |
No. 91C426U265 Situated at Waka Patti Kayasth Seth, DAV Colony, near|ndPaise NinetySixOnly) |
Khurana Road, Ward, No. 4, Tehsil &Distt, Kaithal owned by 5h. AnkushDemla 5/o 5h, Krishanlal& bounded by |
Morth - Gali 22" wide, South - Gali 16.5'wide, East - Other's Open Plot,West - House of Major Singh.

(24| My's Indu Handlooms |AI1 the piece & parcel of land & construction thare on 29.08.2022 | 08082023,

of single storied residential house admeasuring 19948 5q yards situated on Rs 9'93'452'22 (- { Rupees H“-!'E Lakh
plot bearing MCK no. 566/7 & 568/7 , situated at Mohalla Chatta Lachman SE"""E”-'_h””"‘“”d Four Hundred Fifty Two |
Dass, Kaithal owned by Sh. Suman Bansal 5/o 5h, Kapoor Chand & Sh. Nitin And Paise Twenty Two Only)

Bansal 5/o 5h. Suman Bansal bounded by - North: Property of Sh. Mukesh Garg, South: Property of Sh. Narender Kumar |
{Gippy) 5/osh. Amar Singh, East: Property of Sh. Arun Kumar 5/o Sh. ChamanLal, West: Street through Fare.

sl Regional Office, K.P. Complex, Near Hotel Park Plaza, Ferozepur Road, Ludhiana-141001
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES 28.08.2023 UPTO 10:00 AM TO 06:00 PM

LAST DATE FOR SUBMISSION OF EMD & DOCUMENT ONLINE ON OR BEFORE FOR 27.08.2023
(It may take 2-3 working days for Approval of Documents)

E auction Sale Notice for sale of Movablaimmovabbe Assets under the Secuniization and Reconstruction of Financial Assasts and Enforcement of Security Interest Act, 2002 read with provision
o Rule 8 (6) & 6(2) of the security Interest ( Enforcement) Rules 2002. Notice is hareby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the balow
described immovableMovable property mortgaged/charged (o the Securad Creditor, the consiructive/physical possession of which has been taken by the Authorized Officer of Central Bank of
India, will be sold on “As is where is”, “As s what is", and “Whatever there is basis™,

DESCRIPTION OF IMMOVABLE PROPERTIES

s | Name of the Branch & Date of Demand Motice ) L Reserve Price 3dMr. Sarna Ram &|All the piece and parcel of Vacant Plotadmeasuring 16.01.2023 |_08.08.2023. |
No | Account Details of property/ies END Mr. Balwan Singh 5/0[88.80 Sq. Yd , Mck No. 262 D/15 Situated At Ram| RS- 2,60,.987.16/-(Rupees Two Lakh Sixty

Secured assels Mr. Sarna Ram Magar Patti Gaddar, Kaithal owned by Mr. Sarna Ram, | Thousand Nine Hundred Eighty Seven

bounded by - North- Property of Ram Parkash Saini, East- Railway Boundary|#Faise sixteen Only)
Wall, South- Property of Ram Phal, West- Gali.

Bid Inerease Amount

1.| BQ : Indusinal Area Ludhiana

Borrower: Mr.Gagan Kumar
and Ms. Sonia Batra.

Passession Date
03.04 2021

Hesidential House situated at Plot No, 74-75, measuring 400 3q. Yards, comprised in
Rs. 1.23.69.471.00 |Khasra No. 760, Khata No. 380/416, as per Jamaband| for the year 2007-2008, situated al

Rs, 76.00 Lacs

; s - 5 ; . Rs. 7.60 Lacs Hjiah. Suman Bansal|Allthe piece & parcel of land & construction there on of 29.08.2022 | 08.08.2023.
2= on 09.08.2023 plus further interest and sxpenses thereon | V!/lage Threeke, Hadbast No. 158, Locality known as Aryan Enclave, Geeta Vihar Tehsil & S 5/o Sh. Kapoor Chand [single storied residential house admeasuring 199.48(Rs 1206910.77/- [ Rupees Twelve Lakh |

District Ludhiana, Punjab as per deed registered vide Vasika no. 8683 dated 27/M10/2017 in

06.10.2021 the favor of Mr. Sonia Batra w/o Sh. Gagan Kumar and Sh. Gagan Kumar s/o Sh. Jagdish Kumar Bounded
By:- North:- Road 30, South:- Plot No. 82-83, East:- Plot No. 73, West:- Road 30'

& Sh. Nitin Bansal S/o|Sq yards situated on plet bearing MCK no. 566/7 &|3ix Thousand Nine Hundred Ten &Faise |
5h. Suman Bansal 568/7 | situated at Mohalla Chatta Lachman Dass, Sﬁ'\fEﬂ'(_}’EE"-'E'nﬂ”'}’]

Kaithal owned by Sh, Suman Bansal 5/o 5h. kapoor Chand & Sh, Nitin Bansal 5/o 5h. Suman Bansal bounded by - Morth: |

.| Blo: Focal Point, Ludhiana 02.12.2021 House bearing M C. No. 3-345, measuring 42.50 sq. yards, situated at Taraf Saidan, locality known| o, 24 00 Lacs Property of Sh. MukeshGarg, South: Property of Sh. Narender Kumar (Gippy) 5/0 sh. Amar Singh, East: Property of Sh. Arun |
Borrower: M/S Munish Oswal Rs. 53,33,854.72 |as Saidan Meohalla . Ludhiana, As per sale deed no. 1/669 dated 29.11.2012, in the name of Sh, ' Kumar /o 5h, ChamanLal West: Street through Fare. :
Hosiery Through Proprietor| 2son08-08-2023 plus further |Rajesh Kumar S/o Sh. Niranjan Dass Rs. 240 Lacs Date: 10.08.2023 Place: Kaithal Authorised Officer (UNION BANK OF INDIA) |

s. Kanchan Jain. Guarantor| 'nerestand expenses thereon

r. Rajesh Kumar since 08.12.2022 Rs. 10,000/ LIGHT MICROFINANCE PVT LTD
deceased through legal heirs Mrs. Kanchan Jain W/'o Sh. Rajesh Kumar Jain, Mr. Avinish Jain ; M=. Megha Jain and Guarantor Mrs. Neena Behl.

3. Blo : Jamalpur Awana 01.05.201% Property House Bearing M.C. No. B-31-1149/112-8 Measunng 100 3Q.Yards Comprised in Khata No.| Rs 1720 Lacs CIN- UBT120DL1994PTC216764

Borrower: M/S 5.R. Knit Prop. Rs. 47,20,955.00 7217824 T22/825 Khasra No 8427342, 843/342, 844/342, as per Jamabandi for the Year 2008-09 of village ; : ; 5 s
Sh. Sudarshan Kapoor Slo Sh| ason(2.08.202] plus further Tarat Gehlewal, H.B. No.166 ( Abadi Sarwan park) Tehsil & Distt. Ludhiana And boundanes of the same are as Rs.1.72 Lacs REg'EtE'Ed1 office: .aﬂﬂ’ Aggan.'lraf Tower, Plot no.-2, Sector - 5, Dwarka, New Delhi- 110075 Corporate
Radhey Mohan Kapoor. interest and expenses thereon |under=- East by : Street Wide 15" 18-0"Wesl by : Neighbour 18°-0°, North by : Neighbour 50°-0°, South by :§  Rs. 10,000/- Office: 310, Pinnacle Business Park, Corporate Road, Prahladnagar, Anmedabad - 350015.

Office/ Fax; +91-79-40050059 | info@lightmicrofinance.com, www.lightmicrofinance.com

0507 2022 Meighbour 30°-07_As Per Sale Deed Bearing Wasika No. 8578 dated 15/07/2011 Registered With Sub—Registrar, Ludhiana. \ : :
: Unaudited Financial Result for the quarter ended June 30,2023
B/O : Brown Road Ludhiana, 11.04.2019 LOT : 1. Property/Shop no.206(first floor), bearing Shop No.206 and forming portion of LOT: 1 q (T
Borrower: Mis Om Medicos| Rs.93.49128.00 |property, measuring 14.51 sq. yards, situated at shehar Ludhiana, Multi Storied Building, Rs. 7.60 Lacs Quarter ended Year Ended
Through Proprietor Mr. Naresh| 2500 09.08.202) plus further | Nishant Tower,Pindi Gali, Mohalla Sati Soodan, Ludhiana, and bounded as under:- East: Rs 0.76 Lacs As at As at As at
Kumar Sood S/o Mr. Bal| merestand expenses thereon Shop No. 207/Common Wall 21'-4" West: Shop No. 205/Common Wall 21'-4" North: e ?5.;: Particulars June 30 2023 June 30 2022 March 31 202
Krishen Sood. Guarantor: Mrs. 11.10.2018 Neighbor 6'-1-1/2" South: Common Passage 6'-1-1/2" Owned By Smt. Sarika Ghai Wife Of | _Rs. 10,000/- : (Unaudited)) (Unaudited)] (Audited)
{Seema Rani Scood, Mr. Rajesh|Sh. Rajesh Ghal, and Smt. Seema Rani Sood Wife Of Sh. Naresh Sood, as Per Sale Deed Duly Registered With The Office Of 1 | Total Income from Coerations 11,431.93 5,288.36 29,098.96
Ghal SJIG Sh- Eﬂ'lraj Iﬂrnd .h‘TE_ SUh' REQIE!FEF Ludhlana - EEEIFII‘IQ ".I"u'lailka MD 1999':' DEtEd Eg 12 ED 11 ) el F'I'{:"‘il -'|_L':|'$$:' rl:lr e perkod -i':lﬂll:"&: T?I?‘:. Eﬁt[:-‘.rm-ﬁl and! or Exl.raljl'i]illlﬁr}' il.ﬂl“ﬁru] 2‘59826 (69774) 324484
Sarika Ghai Wio Sh. Rajesh({[ OT: 2. Property /Two Shop no. 216-217|first floor only), bearing M.C.No. B-VII-138/Shop No. 216-217 and forming LOT: 2 5| Net Profit(Loss) for the period before tax (after Exceptional and/ or Extraordinary tems#) 259820  (6o774)| 320484
.. partion of property, measuring 45 sq.yards, situated at shehar Ludhiana, Multi Storied building Nisahat Tower, Pindi | e 2240 Lacs 4| NetProfit/ (Loss) for the period after tax (after Exceptional and/ or Extraordinary items#) 198891  (499.13)] 2,686.43
Galli, Mohalla Sati Soodan, Ludhiana, as per sale deed duly registered with the office of sub-Registrar, Ludhiana , bearing wasika no. 6206 dated Rs. 2.24 Lacs 5 | Total Camprehensive Incoma for the period [Comprising Profit' (Loss) for the periad (afer 183697  (505.29) 2,667.67
26.06.2013 and bounded as under:- East: Common Passage 19'-8-1/2", West: Neighbor 19'-8-1/2", North: Neighbor 20'-6", South: Shop No.205-206- ' tax) and Other Comprehensive Income [ aftar tax)]
207/ common wall 20°-6"Owned By Smil. Sarika Ghai Wife Of Sh. Rajesh Ghail, and Sml. Seema Rani Sood Wife Of Sh. Naresh Sood, as per sale deed Rs. 10,000/- & | Paid up Eguity Share Capital 10,779.68 4,587.74 10,779.68
duly registered with the office of sub-Registrar, Ludhiana , bearing wasika no, 6206 dated 26.06.2013 7 | Reserves (sxluding Revaluation Reserve) 4.489.26 (611.33) 2,629.60
8/0 : Focal Pe : 13.12.2018 Plot No. 228 Min, Ghuman estate, Jagirpur Road, Vill. Meharban, Ludhiana Measuring 59.11 Sq.| o 41 00 Lacs 8 | Sacurities Premium Account 1856293 552143 1857595
orrower: MIS J.K. Knitwear Rs. 27.66,096.00 |yds in the name of Sh. Gaurav Kumar S/o Mr. Pardeep Kumar . Sale deed no. 5192 dated ok 8 | Net worth 33,831.86 9,497.84 31,985.22
Through Frnprlet::_rl Mr. Gaurav| agon09.00.202) plus further |12 06.2017 Rs. 1.10 Laes 10 | Paid up Debt Capitali Qutstanding Dabi 15020440 6823374  1,31,273.38
Kumari and Mr. Gaurav Kumar S/, erest and expenses thereon 11 | Outstanding Redsemable Preference Shares Ni NIl Ni
r. Pardeep Kumar 17.05.2022 s, 10,00u/- 12| Dett Equity Ralio 1) [ A) 410
The E-Auction is being held on “As is where is”, “As is what is”, and “Whatever there is basis”, 1, To the best of knowledge and information of the Authorized Officer, thera T o TR a1 ONC A o it Mg ik dcontinel o psiatiaige: B (199 o
is no encumbrance on the property. However, the intending bidders should make their own independent iInguiries regarding the encumbrances, title of praperty put en auctien ;: Eﬁ'j:;'d: 2 64 (199 353
and claims/ nghts/ dues/ effecting the proparty, prior to submitting their bid 2.Bidders has to complete following formalities well in advance:- Step 1- Bidder/ Purchaser 14| Capital Redemption Reserve Nil Nil | Nil
Registration: Bidder to register on e-Auction portal hitps.//'www msicecommerce.com using his mobile number and emaill-id. Step 2: KYC Verification: Bidder to upload 15| Debenlure Bedemplon Reserve Nil Nil | Nl
requisite KYC documents. KYC documents shall be verified by e-auction service provider (may take 2 working days), Step 3: Transfer of EMD amount to his Global EMD 16| Debt Service Coveraga Ratia Nt Applicable| Mot Applcable] Mat Agplicatie
Wallet: Online/ off-line transfer of fund using NEFT/Transfer, using challan generated on e-Auction portal. Step 1 to Step 3 should be completed by bidder well in advance, 171 Interast Servce Coverage Ratio Not Agplicabile] Mot Applicablel Not Appicable

before e-Auction date, Copy of prool of address, without which the bid is hable to be rejected, UPLDADING SCANNED COPY OF ANMNEXURE-I & Il (Mentioned in the
Tender Notice) AFTER DULY FILLED UP & SIGNING 3. For detailed Terms & Conditions of E-Auction, Please refer the link https://lwww.mstcecommerce.com &
Secured Creditor's webstie i.e. hitps/iwww.centralbankofindia.co.in before submitting their bids and taking part in the E-Auction.

Mote ;- The inspection of the Property/ies put on auction will be permitted to interested bidders during working days between 2 PM to 4PM with prior appointment
and consultation with the branch Manager/ Authorised Officer .

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

The borrower/ guarantors are hereby notified to pay the sum as mentioned above along with up to date interest and ancillary expenses before the date of e-Auction, failing which
the property will be auctioned/ sold and balance dues, if any, will be recovered with interest and cost.

 Date : 10.08.2023

financi“. ep. .in

¥ Exceptional and’ or Extraordinary ilems adpusted in the slatement of Profd and Loss in acoordanca with Ind AS Rules! AS Rules, whichever
iz applicable.
NOTES:

a) The above Unaudited Financial results for the quarter ended June 30,2023 have been reviewed by the Audit Committee and approved by the|

Board of Directors in its meeting held on August 10, 2023

b) Tha financsal results of (he compary have been prapared in accordanca with Ind AS prescnbad undar Section 133 of the Companies Acl

213 the Act) read with the relevant rules thereunder and in terms of Regulations 33 of the SEBI (Listing Obligations and Discosure

Requiremenis] Regulations 2015,

c) The EPS and Diluted EPS for the quarters ended are not annualised. For and on behalf of Light Microfinance Private Limited

Sd-

Deepak Amin (Managing Directer)

Authorised Oficer Date : 10th August,2023; Place: Ahmedabad

Place : Eudhum

New Delhi
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